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2 fagR ToTe (SraTaRon), 14 Jor$ 2023

The 14" July 2023
No-7/Ashta.-04-02/2017-13370/ GAD —In exercise of the powers conferred by the proviso
to Article 309 of the Constitution of India the Governor of Bihar is pleased to make the following
Rules to regulate the Domestic Help to Former Chief Justices and Former Judges of High Court
(Amendment) Rules, 2023:-
1. Short title, extent, commencement and application.-
(1) These Rules may be called the 'Bihar Domestic Help to Former Chief Justices
and Former Judges of the High Court (Amendment) Rules, 2023'.
(2) It shall extend to whole of the State of Bihar.
(3) These Rules shall come into force from the date of its publication in the
official Gazette.
(4) The Rules shall apply to a person who has held office either as a Chief Justice
or as a Judge of the Patna High Court.
2. After Rule-10A of The Bihar Domestic Help to Former Chief Justices and Former
Judges of High Court Rules, 2019 Rule 10B shall be inserted as follows:-
“10B-Notwithstanding anything to the contrary in these Rules, a former
Chief Justice or Justice of Patna High Court who has been elevated to the Hon'ble
Supreme Court will have the choice to keep two permanent employees of Patna
High Court as domestic help till their retirement from the Hon'ble Supreme Court.”
By order of the Governor of Bihar
GHUFRAN AHMAD,
Deputy Secretary to the Goverment.
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